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(29) That Counsel for the Applicant Company submit that since the Scheme is an

Arrangement and Reconstruction between the Applicant Company and their

respective shareholders only a meeting of the Equity Shareholders is proposed to

be held in accordance with the provisions of Section 230(l)(b) of the Companies

Act 2013. This bench hereby also directs the Appticant Transferee Company to

issue notice to unsecured creditors as required under section 230(3) of the

Companies Act 2013 with a direction that they may submit their representations, if
any, to the Tribunal and copy of such representations shall simultan€ously be

served upon the Applicant Traffferor Company.

(30) The Applicant Transferee Company is directed to serve notices along with copy of

Scheme of Arrangement and Reconstruction, the explanatory statement and lhe

disclosures mentioned under Rule 6 of the Companies (Compromises,

Arrangement and Amalgamations) Rules, 2016 upon: (i) Concemed lncome Tax

Authority within whose jurisdiction the Applicant Company's assessments are

made, (ii) the Central Govemment though the office of Regional Director,

Westem Region, Mumbai, (iii) Registrar of Companies with a diection that they

may submit their representations, if any, within a period of thirty (30) days from

the date ofreceipt of such notice to the Tribunal with copy ofsuch representations

shall simultaneously be served upon the Applicant Company, failing which, it shall

be presumed that the Authorities have no representations to make on the proposal.

(31) Applicant Transferor Company to file Affidavit of Service in the Registry proving

dispatch of notices upon shareholders, creditors, notices to regulatory authorities as

stated in Clause 30 above and publication ofnotices in newspapers.

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, Member (J)
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